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New Delhi, the2 1 st January, 2011

5.0. l43(E).—ln exercise of the powers conferred

by Section 17 ofthe Export (Quality Control and Inspection)

Act, 1963 (22 of 1963), the Central Government hereby
makes the following rules further to amend the Export of

Fresh, Frozen and Processed Fish and Fishery Products

(Quality Control and Inspection and Monitoring) Rules,

1995, namely :~

I. (I) These rules may be cal led the Export ofFresh,

Frozen and Processed Fish and Fishery Products (Quality
Control and Inspection and Monitoring) Amendment

Rules, 20] l.

(2) They shall come into force from the date of

their publication in the Official Gazette.

2 In the Export ofFresh, Frozen and Processed Fish

and Fishery Products (Quality Control and Inspection and

Monitoring) Rules, 1995, in rule 2, forclause “2.2 l
”

relating
to freezer vessel, clause “2.2121” shall be substituted.

[F. No. 2/89/2010-Expor‘t Inspection]
D.S. DHESI, Jt. Secyl

Note : The principal rules were published in the Gazette of

India, Extraordinary vide notification Number 810.

730 (E) dated 2 1 st August, 1995, and subsequently
amended vide notification number 5.0. 415(E) dated

1 1th April, 2002, 5.0. 102903), dated 24th September,

2002, 5.0. 1034(E) dated 9th September, 2003, so.

717 dated 25th February, 2005, 8.0. 612 dated 15th

February, 2007, 8.0. 1519(E) dated 16th June, 2008

and 8.0. 2714 (E) dated 28th October, 2009.
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